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Copy to:- 

The orks Manager, Soth CenraJ Railway, Wagon Workshop, 
Guntupalli, Krishna District. 

The Dep u ty Chief Mechanical Engineer, So u th Central Railway, 
Wagon Workshop, Guntupa lii, Krishna District., 

The General Ilanager, S.C.Railway, Secuderabad. 

4*1  Secretary, Railway Board, Government of India, New Delhi. 

5• One copy to Sri. V.Rama Rac, advocate, CAT, Hyd. 

One copy to Sri. N.R.Devaraj, SC for Rlys, CAT, Hyd. 

One copy to Library, CAT, Hyd. 

B. One spare copy. 
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punishment after the departmental inquiry. The applicant 

preferred an appeal on 5.8.1993 against the said order. 
period 	 -11141 

Six months/after filing pf the appeal snob expired. 

Hence, this OA is premature and accordingly it is to be 

dismissed. 

The lea.rhe3 counsel for the applicant submitted 

that when the chage is in regard to the alleged malpractice 

- 	at the time ofexaminatio&for promotion to the post of 

Apprentice Mechanic, th6 punishment by way of removal is 

highly disproportionate. It cannot be stated that the said 

contention is not tenable. Any how, it is thtmatter for 

consideration by the appellate authority. The appellate 

authority has to dispose of the appeal of the applicant 

expeditiously and preferably within a period of four weeks 

from the date of receipt of this order. 

OA is ordered accordingly at the admission stage. 

No costs. 

(Dictated in the open Court). 
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(P.T.THIRUVENGADAM) 	 (v.NEELADRI RAo) 
Member (Admn.) 	 Vice Chairman 

Dated: 12th Auc'ust, 1993. 
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TED BY 	 COFARED BY 

CHEC1D BY, 	 APPROVED BY 

IN THE CENTRAL ADMINISTRATIVE TRIEUN?,L 

HYDERABAD BENCH AT HYDERABAD 

THE HON'3LE MI1.JEJSTICZ V.NEELADRI RAO 
VICE CHAIIR2IAN. 

THE HON!BLE MP.A.áCORTHY : MEMBER(A) 

AND\ 

THE HON'BLE NR.TC.CHDRASE}CHA2 REDDY 
IIE?'BER(JULL) 

AND 

THE HON' BLEMR.P.T.2PRUVENGADAN:M(A) 

ted: 

CRDEIç'mJDdMENt: 	-. 

O.A.No. 	• 

Ad4tted and Interim threctionE 
isstked. 

A11Ae.d  
I ,  

—Disposed nf with directions 

Disnissèd 
- 	 DisrnJ\ssed as withdrawn 

Dismi'çed for def.ault. 

'Hjecte' /Qrdered 

- crdera to costs. 

3R U BENCH. 




